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BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN ZONE

BENCH, PUNE
Appeal 29 of 2020
Dastgir Ramjanso Bandar & Anr. Appellants
Versus
Union of India &Ors Respondents

AFFIDAVIT-IN-REPLY OF RESPONDENT NO. 10

I, Mahadev Vitthal Patil, Managing Director of Respondent No.10,Age: 68
years, Occupation: Service, Address: Registered Office at Datta Nagar Shirol,
Taluka Shirol, District- Kolhapur, do hereby state on solemn affirmation as

under-

1. T am the Managing Director of the Respondent No. 10 and I have been
duly authorized by the Respondent No. 10 to file the present affidavit-in-
reply. The Resolution dated 15.1.2022 authorizing Mr. Mahadev Vitthal

Patil is annexed herewith and marked as “Annexure A.” Upon service of

the Notice, I have gone through the records of the present case and
thereafter made myself conversant with the facts and circumstances. [ am
filing the present affidavit-in-reply in response to the Appeal after
understanding the contents thereof. At the outset I deny all the averments,
assertions and contentions, made in the Appeal against me and those
which are not dealt with by me specifically in this reply may not be
construed as having admitted the truthfulness thereof,

2. T say and submit that the present Appeal is filed without putting up all
relevant facts before this Hon’ble Tribunal. Hence, the Appellants have
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not come before this Hon’ble Tribunal with clean hands and has
suppressed vital material facts which are imperative for fair adjudication
of the captioned matter. On this ground the Appellant are liable to be
thrown out of the Court.

3. The present Respondent is preliminarily objecting to the maintainability
of the present Appeal as there is no substantial question of environment
arising as envisaged under the provisions of Sections 14, 15,16, 17, 18
and 20 of the National Green Tribunal, Act. Moreover, the Appellants are
misguiding the Hon’ble Tribunal by putting across certain averments and
facts which are disparaging to the Respondent No.10. The steps taken by
the answering Respondent that inter alia include spending huge amounts
in order to ensure upgradation to the latest technology, such as
Concentration and Incineration Boiler and Condensate Polishing Unit etc.
for zero liquid discharge and to have an effective pollution control
mechanism have been intentionally suppressed by the Appellants.

4. 1 say and submit that the Respondent No. 10 is committed to prevent
pollution, continually improve environment performances comply with
environmental legislation and regulation, health care etc. reducing the
spillages and fugitive pollution emission, conserving energy and other
resources with waste minimization.

5. It is submitted that the Respondent No. 1, by virtue of being the statutory
regulatory authority is effectively making an endeavor to implement the
relevant provisions of environmental laws. As far as the Respondent 6
and 7 are concerned, the said Respondents are responsibly managing and
monitoring various environmental aspects related to the Respondent

Industry.

Now I beg to deal with the Appeal para-wise as under:

Dhananjay Anr?,haheb Daivt

Advosate & (Notary Public) Jaysingpur-416181 No. of Corrections
Vo N on this page N(,



6. I say and submit that the contents in Para A and Para B requires no
comments from the Respondent No. 10.

7. I say and submit that as regards the contentions of the Appellants in para
C-1 is concerned the Appellants have put vague and false allegations
against the Respondent No. 10 with a clear intention to mislead this
Hon’ble Tribunal. It is true to say that the Respondent No. 10 in the year
2015 applied for grant of Environmental Clearance for expansion of
sugarcane crushing capacity from 7500 TCD to 9000 TCD which was
approved by the Respondent No. 6. It is pertinent to note that the
Respondent No. 6 after being satisfied with all the compliances required
by the Respondent Industry, granted Environmental Clearance to the said
Respondent for its project on 1.6.2018 with specific and general
conditions. It is important to throw light on the fact that the Appellants at
several juncture have put false and vague allegations on the Respondents
and mentioned that while granting the earlier Environmental Clearance
dated 1.6.2018 as well as the present Environmental Clearance dated
1.6.2020 the Respondents have not followed the guidelines prescribed
under the Environment Impact Assessment, 2006 Notification. It is
submitted that Appellants have failed to mention as to what conditions
are not fulfilled by the Respondents and how the project of the
Respondent No. 10 has adverse impact on the environment. It is
submitted that only vague contentions have been taken to mislead this
Hon’ble Tribunal and particulars of alleged non-compliances are not
given anywhere in the entire Appeal.

8. I say and submit that the Respondent No. 1 had visited the factory of the
Respondent No. 10 for site inspection on 15.7.2019 and had monitored
the processing and working of the present Respondent. It is submitted that
the Respondent No. 1 had also afforded suggestions to the Respondent

No. 10 so that there would be a proper implementation of the
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environmental laws. The site inspection report dated 22.8.2019 of the

Respondent No. 1 is annexed herewith and marked as “Annexure B.” I

say and submit that the Respondent No. 1 in the said inspection report
observed that the Respondent Industry has Electrostatic Precipitators
provided for the bagasse fired boiler which is a highly efficient filtration
device that removes dust particles and fine particulate matter from the
flue gas stream of a plant production line using the force of an induced
electrostatic attraction principle before the cleaner gas (air) is released
from stack into the environment. So also, the Respondent industry has an
Effluent Treatment Plant for the treatment of effluent being generated at
the plant wherein the treated water is being recycled. It is submitted that
the excess treated effluent is being used for irrigation in the factory
owned lands and is also provided to the nearby lands for irrigation. It was
also found out during the visit that the collection tanks at the Respondent
Industry for rainwater ,housekeeping are in good condition and the spent
wash generated in the distillery in utilized in composting. I say and
submit that after the site inspection the Respondent No. 1 proposed only
two objections, first that the Environmental Management Cell established
by the Respondent No. 10 does not have any Environmental Engineering/
Environmental Science Qualification holder and second that the
Respondent No. 10 did not upload the copies of the Environmental
Clearance, six monthly compliance report and the environment statement
on the website of the Company. It is pertinent to note that the answering
Respondent has unfailingly and promptly adopted and implemented
various suggestions and directions of the Respondent No. 1. The

observation compliance report dated 18.9.2019 is annexed herewith and

marked as “Annexure C.” It is further submitted that after being
proposed by the Respondent No. 1, the Respondent No. 10 appointed an

Environmental Engineer within 3 months from the date of report on 18.
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9.2019. The appointment letter dated 5.12.2019 of Environmental
Engineer Mr. Prasad Mahaling Patil is annexed herewith and marked as

“Annexure D.” I say and submit that at present the said post is filled by

Smt. Deepa Shushilkumar Bhandare who has a degree in Environmental
Science. The Appointment Order of Smt. Deepa Shushilkumar Bhandare

is annexed herewith and marked as “Annexure E.” It is submitted that

the copy of the Environmental Clearance, six monthly compliance report
and the environment statement were already uploaded on the website of
the Respondent Industry. Hence, the present Respondent has at no point
of time been a defaulter in complying with the environmental laws.

9. I'say and submit that the Appellants have filed the present Appeal putting
forth false allegations against the Respondent No. 10 with an intention to
malign the image of the Respondent No. 10. It is not true to say that Mr.
Vishwajit Vijaysing Shinde has no authority to file Form 2 on behalf of
the Respondent No. 10. It is submitted that Mr. Vishwajit Vijaysing
Shinde is the Production Manager of Respondent No. 10 and therefore
could submit the Form 2 for grant of the Environmental Clearance.
Without prejudice to the above contention, it is further submitted that,
whether the said person had authority to sign Form 2 on behalf of
Respondent No. 10 or not, cannot be said to be substantial question of
environment. Hence Appellant cannot take such contention in present
appeal before this Hon’ble Tribunal. The contention is taken only with
ulterior motives.

10.1t is further submitted that the Appellants in the said para have alleged
that there is variation in the two Pre-Feasibility Reports of the
Respondent No. 10 and that the Respondent Industry has suppressed the
fact that they have sold some part of their land and also leased some
portion of their land. It is submitted that there is no question of variation

in the Pre- Feasibility report. I say and submit that the Respondent No. 10
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has total of 85.46 land from which some portion of land is leased to the
Urjankur Shri Datta Power Company which is now subsidiary to the
Respondent No. 10 and therefore the ownership still remains with the
Respondent Industry. [ further say and submit that the Respondent
Industry has sold some portion of land to Shree Datta Shetakari Sahakari
Sakhar Karakhana ltd., Charitable Trust which is a subsidiary of the
Respondent No. 10 as per Section 19 of the Multi State Cooperative
Society Act. It is pertinent to note that there is sufficient land for the
present expansion project of the Respondent No. 10. So also, the
Respondent 10 has also maintained the requirement of the 33% green belt
as prescribed by the Central Pollution Control Board.

11.1 say and submit that the contention of the Appellants that the Respondent
No. 10 willfully suppressed the fact of several cases as well as complaints
being filed against the Respondent No. 10 is not true and correct. It is
submitted that while applying for the Environmental Clearance the
Respondent No. 10 as per the requirements under the Environmental
Impact Assessment Notification, 2006 submitted Form -1. It is submitted
that for the proposed project of expansion of Sugarcane Crushing
Capacity from 9000 TCD to 15000 TCD Distillery Capacity from 60
KLPD to 90 KLPD there are no pending litigation against the project
and/or in respect of land upon which the project is proposed to be set up.
It is submitted that the Respondent No. 10 has at no point of time mislead
the Respondent Authorities to gain Environmental Clearance. On the
other hand, it is the Appellants who by the way of the false averments are
trying to mislead this Hon’ble Tribunal for the purposes best known to
them. Without prejudice to above it is submitted that, even otherwise said
question of allegedly pending litigations cannot be said to be substantial

question of environment. Hence Appellant cannot take such contention in
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the appeal before this Hon’ble Tribunal. At any rate, Appellants have no
locus standi to take such contention.

12. T say and submit that as regards the contentions of the Appellants in para
C-2 is concerned the Appellants on the basis of incomplete knowledge
and false assertions alleged that the Respondent No. 7 has not followed
the prescribed steps under Clause 7 of the Environment Impact
Assessment Notification, 2006 which includes Screening, scoping, public
hearing and appraisal. It is pertinent to note that the Appellants have
failed to take into consideration the Office Memorandum dated 29.8.2017
and the Notification dated 17.1.2019 issued by the Respondent No. 1
while putting false allegations against the Respondent No. 10 for not
following the process as per the Environmental Impact Assessment
Notification, 2006, more specifically public hearing.

13.1 say and submit that there was no necessity for the Respondent No. 10 at
the time of grant of the Environmental Clearance dated 1.6.2020 to
conduct a public hearing as the Respondent Industry was exempted from
the same as per clause (vii) of the above Office Memorandum. The said
clause states as under:

(vii) The baseline data used for preparation of EIA/EMP reports may be

collected at any stage, irrespective of the request for ToR or the issue

thereof. However, such a baseline data and the public consultation

should not be older than 3 years, at the time of submission of the

proposal, for grant of Environmental Clearance, as per the ToRs

prescribed.

It is submitted that the Expert Appraisal Committee after deliberations
noted that earlier for project of expansion of sugar plant from 7500 to
9000 TCD (for which the earlier Environmental Clearance dated 1.6.2018

was granted) public hearing was conducted by the Respondent No. 5 on
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10.11.2016 and therefore in view of the Office Memorandum the
Respondent Industry was exempted from Public Hearing while applying
for the present Environmental clearance as the Respondent No. 10
applied within 3 years from the said public hearing. The Office
Memorandum dated 29.8.2017 issued by the Respondent No. 1 is

annexed herewith and marked as “Annexure F.” Considering the said

memorandum the Respondent No. 10 had applied for exemption of Public

Hearing.

14.1 further say and submit that apart from the exemption by way of the
above-mentioned Office Memorandum of Respondent No. 1 the
Respondent No. 10 is also exempted from following the process as
mentioned under Clause 7 of the Environmental Impact Assessment
Notification, 2006 by way of Notification dated 17.1.2019. That the said

Notification mentions as under:

Now, therefore, in exercise of the power conferred by sub-section (1) and

clause (v) of sub-section (2) of section 3 of the Environment (Protection)

Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment

(Protection) Rules, 1986, the Central Government, after having dispensed

with the requirement of notice under clause (a) of sub-rule (3) of the rule

5 of the said rules in public interest , for expediting production of Ethanol

for its limited purpose blending with petrol exclusively for its usage as

bio-fuel, hereby makes the following special provision, namely:-

(1) All expansion projects of sugar manufacturing or distilleries, having

Environmental Clearance for their present industrial operations and

intended to produce Ethanol for blending with petrol under the
Ethanol. Blended with Petrol (EBP) Programme, shall make an

application in Form-1 given in Appendix-1 of the EIA Notification,
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2006 along with theEnvironmental Management Plan, certificate from

the Government of India, the Ministry of Petroleum and Natural Gas

stating that the proposal is for the purpose of blending the bio-ethanol

with the petrol, for grant of environmental clearance under the

provision of the EIA Notification, 2006 and all such applications shall

be considered by the concerned sectoral Expert Appraisal Committee

or State Expert Appraisal Committee, who shall appraise the proposal

as per the procedure applicable to category B2 projects specified in

the EIA Notification, 2006 based on certificate from the Central

Ground Water Board regarding adequate availability of water and

adherence to standard conditions related to distilleries

15.1t is submitted that as per the above clause the Respondent Industry falls
under the category B2 as the Respondent Industry has applied for the
present Environmental Ciearance tor the purpose expansion of sugarcane
crushing and distillery as well as production of Ethanol. Hence the
Respondent No. 10 in view of the above Notification is exempted from
the process of Screening, Scoping and also Public Hearing. The
Notification issued by the Respondent No. 1 dated 17.1.2019 is annexed

herewith and marked as “Annexure G.”

16.1 say and submit that the taking into consideration the above-mentioned
Office Memorandum as well as the Notification the Expert Appraisal
Committee in its Minutes of the 6" Expert Appraisal Committee made

following recommendation:

6.6.4.3 The EAC after deliberation noted that earlier the project for

expansion of sugar plant from 7500 to 9000 TCD (for which EC was granted
by SEIAA Maharashtra on 1" June, 2018), public hearing was conducted by
the State Pollution Control Board on 10" November, 2016. Further in view
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of the Ministry’s Notification dated 17" January, 2019 intended to enhance

Ethanol production for usage as bio-fuel, the Committee recommended the

proposal for exemption from public hearing

The Minutes of Meeting dated 8.4.2019 of the Expert Appraisal Committee

is annexed herewith and marked as “Annexure H.”

17.1 say and submit that the Respondent No. 10 in view of the above
Minutes of Meeting filed its proposal of amendment in the said ToR
seeking exemption from Public Hearing. That the Respondents have
diligently fulfilled all the requirements prescribed under the Environment
Impact Assessment Notification,2006 and have not conducted the Public
Hearing only after being exempted by the Respondent No. 1 vide
permission letter dated 14.8.2019. The permission letter dated 14.8.2019
of the Respondent No. 1 is annexed herewith and marked as “Annexure
L.” It is pertinent to note that only after the exemption granted by the
Respondent No. 1, the Respondent No. 10 was granted Environmental
Clearance by the Respondent No. 6. It is to be noted that the
announcement of the Central Government of June 2019 that an
environment clearance would not be required to produce additional
ethanol from sugarcane juice as it does not cause pollution, a move that
may benefit farmers and the cash-strapped sugar mills and farmers have
been at loggerheads because of non-payment of dues to the latter. The
mill owners have maintained that due to excess production of sugar and
fall in the price, even they had not been getting their dues. As of June
2019, the mills owed nearly 20,000 crores to farmers across the country,
with a smooth obstacle-free production of additional ethanol, the crisis
may ease. Therefore, the Central Government has declared that no

separate environment clearance is required to produce additional ethanol
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from ‘B’ heavy molasses as it does not add to the pollution load. It is
pertinent to note that the Standard “TOR” has been developed by the
Ministry in consultation with the sector-specific Expert Appraisal
Committee. As already mentioned in para 15 of the present reply the
present project falls under Category B2 according to the Notification
dated 17.1.2019 and therefore screening, scoping is not required. So also,
as per the Office Memorandum dated 29.8.2017 the said project is
exempted from Public Hearing. Without, prejudice to above contention,
it is further submitted that, Appellants have failed to state in the whole
appeal the alleged ground which could have been raised in the said public
hearing if that was mandatory. Hence only vague allegations have been
made by the Appellant which cannot be said to be substantial question of
environment. The Respondent No. 10 wants to bring the kind attention of
the Hon’ble Tribunal to the fact that any delay in deciding the present
Appeal will cause prejudice not only to the Respondent Industry but also
to the farmers. So also, the production of ethanol will be beneficial for

public at large.

18. I say and submit that the contents in para C-3 are not true and correct. It
is not true to say that the Respondent No. 6 without considering the
mandatory  procedure contemplated under the provisions of
Environmental Impact Assessment Notification, 2006 granted
Environmental Clearance. So also, it is not true that the Respondent No. 6
failed to consider that the Respondent No. 7 did not follow the steps of
screening, scoping public hearing and appraisal. It is submitted that after
the issuance of the Office Memorandum dated 29.8.2017 and the
Notification dated 17.1.2019 by the Respondent No. 1 the Respondent
No. 10 was exempted from following the procedure prescribed under the

Clause 7 of the Environmental Impact Assessment Notification, 2006 and
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therefore the Respondents have abided by all the necessary compliances
while granting the Environmental Clearance.

19.1 say and submit that as regards the contention of the Appellants in the
para C-4 that the said expansion of the Respondent No. 10’s plant will
have adverse impact on the environment is not true. It is pertinent to note
that the Respondent Industry has its own land of 85. 46 Hectares out of
which 29.64 Ha of land is reserved for Greenbelt development, 4.61 ha is
under build-up area of sugar distillery units, 12.98 Ha of land in under
parking and internal roads, 13 Ha of land in under Effluent Treatment
Plant facilities of sugar and distillery units, 10 Ha of land is vacant.
About 2 ha of land shall be utilized/required for the proposed expansion.
It is further submitted that there is no eco-sensitive, critically polluted
areas, CRZs and wildlife sanctuaries, etc. within 10 kms radius of the
factory site. I further say and submit that according to the guidelines of
the Central Pollution Control Board there should be 1500 trees on per
hectare of land for green belt development. It is submitted that the
answering Respondent has reserved 29.64hectare land for greenbelt
development as an initiative to improve the environment in and around
the Project site. | say and submit that for 29.64hectare land there should
be a minimum of 44,460 trees. It is pertinent to note that the number of
trees that have already been planted by the Respondent No. 10is 44,004.
Letter dated 26.8.2020 of Agriculture Department wherein total 16005
fruit trees are mentioned to be found at the Respondent Industry land is
annexed herewith and marked as “Annexure J.” Letter dated

21/10/2020 of the Deputy Conservator of Forest wherein total 27999

trees are mentioned to be found at the Respondent Industry land is

annexed herewith and marked as “Annexure K.” That the Respondent

Industry proposes to plant 1000 to 1500 trees per year in order to increase
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the greenbelt over and above 33% of the total area of the Respondent
Factory as prescribed.

20.1t is submitted that the Respondent industry has taken all necessary steps
so that said project expansion will have no adverse impact on the air,
water or land what so ever. I say and submit that due to excess
condensate available from the Sugar unit, there is no requirement of water
from sugar unit. In fact, an access amount of 1425 m3/day is saved and is
being utilized for Distillery and other usages. It is submitted that as
regards the effluent treatment is concerned the quantity of effluent
generated after the proposed expansion of Sugarcane crushing capacity
from 9000 TCD to 15000 TCD, the design capacity of the existing Sugar
Effluent Treatment Plant is 700 m3/day, which is adequate for the
treatment of the effluent generated after the proposed expansion. I say
and submit that the Respondent Industry has proposed to install a Sewage
Treatment Plant for 80 m3/day of domestic effluent based on Septic Tank
followed by anaerobic filter followed by Root Zone Technology for the
treatment of domestic wastewater.

21.1 further say and submit that the Distillery unit based on Zero Liquid
Discharge. That after the expansion of the distillery capacity from 60
KLPD to 90 KLPD the spent wash or the liquid waste generated due to 60
KLPD distillery shall be treated based on the Concentration and
incineration principles. It is important to note that due to the said
principle there will be zero liquid discharge, so also there will be no
residue of spent wash/ effluent thereafter. It is further submitted that the
Respondent Industry has also decided to install Condensate Polishing
Unit for the treatment of evaporation process condensate and spent lees.
That after the treatment in the Condensate Polishing Unit the treated
water will reused for Distillery cooling tower make up or for fermentation
process. By the said process the distillery of the Respondent Industry will
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achieve Zero Liquid Discharge. It is evident that the respondent No. 10 is
taking all necessary steps to ensure that there is no adverse impact on the
Environment in and around its project.

22.1 say and submit that the contentions of the Appellants in Para C-5 is
baseless and without any iota of evidence and therefore requires no
comments from the answering Respondent.

23.1 say and submit that the Respondent No. 10 has fulfilled all the
requirements as prescribed from time to time to maintain the green belt
and to carry his work without resulting into any adverse impact on the
environment. I further say and submit that according to the guidelines of
the Central Pollution Control Board there should be 1500 trees on per
hectare of land for green belt development. It is submitted that the
answering Respondent has reserved 29.64hectare land for greenbelt
development as an initiative to improve the environment in and around
the Project site. I say and submit that for 29.64 hectare land there should
be a minimum of 44460 trees. It is pertinent to note that the number of
trees that have already been planted by the Respondent No. 10 is
44,004.That the Respondent Industry proposes to plant 1000 to 1500 trees
per year in order to increase the greenbelt over and above 33% of the total
area of the Respondent Factory as prescribed.

24.1t is pertinent to note that the Maharashtra assumes a leadership position
in India in terms of area under sugarcane cultivation, number of
sugarcane factories, sugarcane production, yield, recovery and sugar
production in the country. Almost major Sugar factories in Maharashtra
are in Co-Operative sector. The growth of this Industry in the Co-
Operative sector has certainly helped to improve. Socio-economic
conditions of the rural parts of the state. That the Government of India
has also encouraged the export of sugar in order to eam.foreig__n exchange
and also for production of Ehanol as green fuel for blending with petrol.
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Considering the Environmental Impact fossil fuel Government of India
has taken decision to increase production of Ethanol since 2014,
Government of India has been implimenting Ethanol Blending
Programme through the country where in OMC’s sell petrol blended with
10 % Ethanol and 20%upto 2025. To meet the demand of OMC’s of
Ethanol Government of India has taken decision to enhance the
production capacity of Ethanol production plant and set up new Ethanol
production plant, for this purpose Government of India has declared
various schemes. Hence the management of the Respondent Industry
decided to increase the crushing capacity as well as to enhance the
Ethanol production and also to meet the growing demand of the farmers
to process their produce in time. It is therefore evident that the said
project of the Respondent Industry meets and understands the concept of
sustainable development. The Respondent No. 10 by all means has
encouraged to maintain a pollution {ree environment in and around the
vicinity of the project site and adopted environment friendly technologies
for its project.

25.1t is therefore prayed that that present Appeal be dismissed with cost.

Solemnly affirmed on this the tj_day of April, 2022.
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: f SHREE DATTA SHETKARI SAHAKARI SAKHAR KARKHANA LTD., SHIROL.

4 oft = et weaT aTeEe SR fanes, .

POST:DATTANAGAR 416 120, TALUKA SHIROL, DIST. KOLHAPUR. (MS) INDIA
diee : SR 496 920, AP AR, R Seay (TERTE) WRE
Phone : (02322 ) 236551 (6 Lines ), Fax:(02322) 236600
E-mail : klp_dattsssk@sancharnet.in, kip.dattsssk@gmail.com

150 9001.2015

A Certified True copy of Board Resolution No. 17 passed unanimously in
Board of Directors meeting held on 15/01/2022.

Subject No:17 To give authority to file and sign reply affidavit
on behalf of Society in the Appeal N0.29/2020 in
NGT Court Bench-Pune.

Resolution No.-17
DATED:-15/01/2022

Our society has received a notice on 18/11/2021 from Adv.Ajit
Savagave that Appeal bearing No.29/2020 has been filed by Shri. Dastagir
Bandar and othr. in NGT Court Bench-Pune. In the said matter reply
Affidavit is to be filed for Appeal, Official note has been presented before
meeting to give Authority to file and sign reply affidavit on behalf of Society.

It is therefore resolved that, Shri. Mahadev Vitthal Patil, Managing
Director of our society is hereby authorized to sign and file reply affidavit on
behalf of Society, also he has been authorized to file say and to do all such

acts, ‘matters and things as may be necessary in the said Appeal before
Honble NGT Court Bench-Pune.

Proposed By-Shekar Kalgonda Patil.
Seconded By-Basgonda Malgonda Patil.

Resolution passed unanimously by the Board of Directors present in the
meeting.

TRUE COPY.

For SHREE DATTA SSSK LTD., SHIROL

@jz/;/_?
(M.V.PATIL) (Ganapatrag™ A. PATIL)

Managing Director Chairman
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_ e Regional Office (WCZ)
G%V:TERNMENT OF INDIA . Ground Floor, East Wing
qaia;{ﬂi:, N4 Sierdry -Clﬂﬂ._-_i_i | S3Terd New Secretariat Building
MINISTRY OF ENVIRONMENT, FORESTS Civil Lines, Nagpur - 440001
& CLIMATE CHANGE E-mail: apccfeentral-ngpsmef@gov.in
F.No:EC-1022/RON/2019-NGP/ 5655 Date: 22.08.2019

To,

The Member Secretary
SEIAA

Environment Department,
Government of Maharashtra
2" Floor, Mantralaya, Annexe
Mumbai-400032

Sub:

1. Environmental clearance granted for expansion/ modernisation of sugar factory from
7500 TCD to 9000 TCD by Mis. Shree Datta Shetkarl Sahakari Sakhar Kharkhana
Limited-at Datta Nagar, Shirol, Kolhapur, Maharashtra

2. Environment Clearance for expansion of distlllery unit from 30 KLD to 60 KLD of M/s.
Shree Datta Shetkari Sahakari Sakhar Karkhana Ltd., Datta Nagar, Shirol, Kolhapur
Distt. Maharashtra

1. SEIAA, Government of Maharashira letter no. SEIAA-EC-0000000326 dated
. 01.06.2018

2. MokEF letter no. J-11011/33/2001-IA 1i(l) dated 11.12.2001
Sir' . -
| am directed to invite your kind attention on the above subject and letters under
reference. Site inspection of sugar and distillery plants of M/s. Shree Datta Shetkari Sah_ak_ari
8akhar Kharkhana Limited at Datta Nagar, Shirol, Kolhapur, Maharashtra has been carried
out on 15.07,.2019. tnspéct-ion report is enclosed herewith. Following observations were
made during the site inspection:

SEIAA, Government of Maharashtra granted environmental clearance for the expansion
of sugar plant from.7500 TCD to 9000 TCD. Also Ministry granted environmental
clearance for the capacity expansion of molasses based distillery from 30 KLPD to 60

hS

KLPD. During the site inspection it was observed that expansion activities have been = .
completed and plants were not in operation asfmaintenance work is being carried out.




ESP has been provided for the bagasse fired boiler. ETP has been provided for the
treatment of offluent being generated at the plant. Treated water is being recycled into
\thg process. PA submitted that the excess treated sffluent is being used for.irrig'ation in
the company owned lands. Collection tanks have been provided for rain water.
Housekeeping found o be good. Spent wash generated in the distillery is being utilised
in composting process.
Following condition was not com plied;
General Condition no. xviii of EC dated 01.06.2018:

Environmental management cell has been sstablished, however the cell doesn't have a

person with Environmental Enginesring/ Environmental Science qualification. PA shall
recruit the qualified person and time bound action plan for the recruitment shall be
provided to Regional Office.

Following conditions were_ artially.complied:
General Condition no.s xxii, xxiii 8 xxv of EC dated 01.06.2018:
“PA did not upload the copies of EC, six monthly compliance report and environment

statement to company website.

This issues with the approval of DDGF (Central), Regional Office, Nagpur.

Yeowredn fra

Suresh Kumar Adapa
Scientist ‘D’
Encl: as above

Copy to:

p1y Director RO HQ, Ministry of Environment, Forest & Climate Change, Government of
India, 1st Floor Agni Wing, Indira Paryavaran Bhawan, Jorbagh Road, New Delhi-
110 003

2. Additional Director (Monitoring Cell), Ministry of Environment, Forest & Climate
Change, Indira Paryavaran Bhawan, Aliganj, Jorbagh Road, New Delhi-110003

3. The Managing Director, Shree Datta SSSK Limited, Post: Datta Nagar, Taluka Shirol,
Kolhapur, Maharashtra-416120 (Project chall submit action plan for the non/partial
compliances raised in the monitoring report).

4. Guard file k

i

Suresh Kumar Adapa
_Scientist 'D"

AV
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'SHREE DATTA SHETKARI SAHAKARI SAKHAR KARKHANA LTD, SHIROL
oft 77 Saeset m'é’r WY BRI fatiee, it

Registered Post A/D

TOVRNiniand -

CERTIHED

POST:DATTANAGAR 416 120, TALUKA SHIROL, DIST. KOLHAPUR. (MS) INDIA
U QFR ¥9€ 920, MW AR, e BITEIYY (TERTE) WG

Phone : (02322 ) 236551 ( 6 Lines ),
R kip.dattsssk@gmail.com

Ref.: 4520 /Env/Expansion/2019

To,

The Regional Officer,

shri Sureshkumar Adapa

Goverment of India,

Ministry of Environment, Forest and Climate Change,
Regional Office(WCZ),Ground Floor, East Wing,

New Secretariat Building,Civil Lines, Nagpur —440001.

Fax : (02322) 236600

Date - 18/09/2019

Sub :-- Observation Compliance Report for Expansion/ Modernization of the
Sugar factory Capacity for 7500 TCD(313 TCH) to 9000 TCD(375
TCH) at M/s Shree Datta Shethkari Sahakari Sakhar Karkhana Ltd.,
Shirol , Kolhapur (Dist)

Ref:- F.No: EC-1022/RON/2019-NGP/5636 Dated 22/08/2019

Sir

With reference to the above subject matter and the above refered letter, we are enclosing
herewith the Compliance Certificate Observations and Compliance below,

Sr.No

Non Compliance Observation by the R.O.

Comphance by the Lndustry I

01

Following condition was not complied:

General condition No. xviii of EC dated 01/06/2018
Environmental Management cell has been
established, however the cell doesn’t have a person

| with Environmental Engineering/ Environmental

Science qualification. PA shall recruit the qualified
person and time bound action plan for the
recruitment shall be provided to Regional Office.

It is proposed to fill in the:’

post of Environmental
Engineer  within  three
months.

02

Following conditions were partially complied:
General Condition no.s xxii, xxiii & xxv of EC
dated 01/06/2018:

PA did not upload the copies of EC, six monthly
compliance report and environment statement to
company website.

Copy -of the EC, and Six
monthly compliance report
and Environment statement
are uploaded on website of
the factory site.
Factory website:

www.dattasu

Thanking you,

DACVLZK14WLP.C.B. 14-15\8ig Letter08.doc/ss

M. V. Patil
(Managing Director)

VO

Annexv-e - C_ 89




| Ar\ N ARV~ ~ 3
ilzl..; —_— _ _ i A KHAN! Lmn,L

POST: DATTANAGAR 416 120, TALUKA SHIROL DIST. KOLHAPUR (MS) INDIA
W : TN ¥9% 920, ArgT RRYm, Rreyr SeEY (wgE) we

Phone : (02322 ) 236551 (6Lines), Fax: '(ozazz) 236600
kip. dattsssk@gmall com

Ref, No.G46? /LWO/APPT/clvn/Enwzow 20 - December 05,2019

APPOINTMEN T ORDER
TO, ) ‘ .
Mr. Prasad Mahaling Patil - i et
A/P-Kumthe, Tal-Tasgaon, # a3 7H
Dist-Sangli / Mob: 919860351860
" Dear Sir,

. With feference to your application and subsoquent Interview you had with us,
; the Management of our Co-operative Industrial. Complex is pleased to appoint you as
HEAD OF CIVIL & ENVIRONMENT DEPARTMENT in our Co-operative Industrial

Complex on the fbllowmng terms and conditions; -

01 Initially” your appointment will be on probatlon for.a period of Six (6) MonthS‘/
: from the date of your joining duties.

02 During the Probatlon perxod you’ il ‘be pa1d consolldated Salary of
Rs35000/- (Rupees Thirty-Five Thousand only) per month.

03 During the probation period, your performance, will be reviewed by the
Managing Director and if. found satisfactory and up to the mark, you Wlll be

, confirmed in the services of our Industrial Complex.

04 If, however, your performance during the probation period is not found

' satlsfactory, your services shall be liable to be teyminated without notice and

: - ‘without assigning any. reasons thereof: -

05 You shall work under the directions ‘and control of Managing Director. You

o - - shall be responsible for effective implementation of'the policies and decisions
taken by the Management and do such ‘other duties as assigned to you from
time to time. You shall be responsible for the smooth and efficient workmg of

~ the all civil & environmental matters.

06 You shall be responsible for Environmental issues Of our Industnal Complex
to look after and overall control on the Effluent Treatment Pla.nt of Sugar
Distillery, Co-Generation, Colony. Waste-ste.

07 You shall discharge your duties loyally, fa1thfully and eﬁ'tclently to the

' maximum satisfaction of the Management..—

- 08 You shall serve and devote your whole tune and attention to promote the
interest of the Karkhana to the best of your ability and skill and shall not carry
on or.be concerned in or connected with any trade, business, occupation,
professmn or vocation, nor shall accept any outside post or responsibility even
Advisory or Honorary capacity and shall not accept from any Party other
 the Karkhana any remunerations, fee or honoranum of any nature.

See Page 02




‘SHREEDATTA SHETRARI SAHAKARI SAKHAR KARKHANA L1D, SHIROL.
oit 7o St wEERt weR B fafite, iR,

POST:DATTANAGAR 416 120, TALUKA SHIROL, DIST. KOLHAPUR. (MS) INDIA
UNeE : AR $9¢ 920, g frv, Rrewr Sy (Teg) W
Phone : (02322) 236551 (6 Lines), Fax: (02322) 236600
kip.dattsssk@gmail.com

Page 02

09 You shall maintain, complete secrecy about the Karkhana's business / affairs

that may come to your knowledge durmg the period of your employment with
the Karkhana.

.10 Being HEAD OF CIVIL & ENVIRONMENT DEPARTMENT, you will be required
to be available at Karkhana Site for 24 Hours. However, you may leave the ./
Karkhana Site with the prior approval of the Managing Director. . -
v 11 If available, you shall be provided with a residential quarter at Karkhana Site.
12 You shall abide by the rules and regulations of the Karkhana which are in P
force and which shall be made applicable from tlme to tlme

If, the above terms and conditions are acceptable to you, please sign the
duplicate copy of this Appointment Order and return it to us by way of*
acknowledgement and acceptance of its terms and conditions.

For SHREE DATRA S¥SK LTD., SHIROL

(M. V. PATIL )

D\ ¢ - MANAGING DIRECTOR
A2K1S\LOI_WM_240615.doc/12-13 _ -
DM/AC/LWO/HTK/ENGG/COMP/PF . / : .

_ 4\\
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- SHREEDATTA S - SAHAKARI SAKHAR KARKHANA LTD., SHIROL. J

ot g9 ot m uTeR WA fafiee, fiRies, (s,

POST:DATTANAGAR 416 120. TALUKA SHIROL, DIST. KOLHAPUR. ( (MS) INDIA
UV : THTR ¥9§: 930, TP RN, fes Siegny (VERTE) e A

Phone : (02322 ) 236551 (6 Lines), Fax: (02322) 236600 TOV
- E-mail: klp dattsssk@gmail.com Rhelnland

6607 -
Ref. No. JLWO/ADM/APPT/2020-2021 September 30, 2020

APPOINTMENT ORDER

To, : 5

Smt. Deepa Shushilkumar Bhandare,
Alp - Sangli,

Dist : Sangli.

Mob: 7447226769

"UJ.I. IS Ded Sir,

With reference:to your interview you had with us today Management of our Co-operative
Industrial Complex is pleased to appoint you as Environment Officer in the Environment
- Department af our. Factory on the following terms and conditions. ;

01 lmtxally your appomtnwnt will be on Probation for a period of 6 (SIX) months from the date
of yout joining the duties. '
02 . [Ifnecessary your probation period may be extended for further period of 6 (Six) months.
03 During the pmbatton period, you will be paml Consohdatvd Salary of Rs. 31 ,000(Rupees
Thirty One Thousand only) per month.
04 During the probation period, your performance in the work will be reviewed and if found
" satisfactory and #pto the mark, you'will be confirmed in the services of our Karkhana. - ‘
05 However, if your work is not found satisfactory durinig the probation period, your services
- shall be terminated without Notice or without assigning any reasons thereof.
06, - You will work under the direction and control of H.0.D. Civil and Environment and will-do such
. 7 duties as assigned to you.
u 07 During the course of employment, you will have to dlscharge your duties loyally, faithfully,
- ' it i efﬁmeﬂtly and to the maximum satisfaction of your superiors.
08 - You shall abide by the rules and regulations of the Karkhana that are in force and that shall
~ be made apphcable from time to time. '

09---" You shotxld haVc to gwe one month notice before living your job.

_ f the ‘abov erm_s and conditions are acceptable to you, please sfgn the duplicate copy of
this Appomtment Or T, aud return it to us by way of acknowledgernen and agceptance of its terms
and conditions. -

For SHREE_D TTA S§SK LTD., SHIROL

(M. V.PATIL )

' « MANAGING DIRECTOR
D:\Suresh Patil- 20NTIME: OFF[CE‘\APPT doc-14

CE:
ADM/AC- COMP / LWO;’ PF '
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No. J-11013/41/2006-IA-ll (I) (Part)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

Indira Paryavaran Bhawan
Jor Bagh Road, Aligan]
New Delhi-110003

Dated: 29" August, 2017.

OFFICE MEMORANDUM

Subject: Terms of Reference for EIAJEMP studies for the projects/activities
requiring Environmental Clearance under the EIA Notification, 2006 -
Extension of validity period - regarding.

In order to streamline the process and provide greater clarity.in issuing Terms of
s Reference (ToRs) for undertaking EIA/EMP studies for the projects/activities requiring
Environmental Clearance under the EIA Notification, 2006, the following decisions have
been taken with immediate effect: '

(i) The validity of ToRs for projects/activities (except for River Valley and HEP
Projects), for submission of EIA/JEMP reports shall be three years.

(i) The validity of ToRs for River Valley and HEP Projects, for submission of
EIA/EMP report shall be four years.

(iih) The above validity period can be extended by the concerned Regulatory .
Authority for a maximum period of one year without referring the proposal to
the EAC/SEAC concerned, provided an application is made by the applicant
before expiry of the validity period, together with an updated Form-1 and
proper justification and there is no change in terms and conditions of the -
ToRs. After the lapse of validity, such extension will need EAC/SEAC
consideration.

(iv) Thus, an outer limit of validity of ToRs shall be 4 years for all the
projects/activities and 5 years for River Valley and HEP Projects.

(v) The ToRs will specifically mention the date of expiry of validity.

(vi) Extension of validity of ToRs beyond the outer limit of four years for all
- projects/activities, and five years for River Valley and HEP projects, shall not
be allowed/considered by the Regulatory Authority.

(vii) The baseline data used for preparation of EIA/EMP reports may be collected
at any stage, irrespective of the request for ToR or the isstie thereof.

y However, such a baseline data and the public consultation should not be
older than 3 years, at the time of submission of the proposal, for grant of
Environmental Clearance, as per ToRs prescribed.

Page 1 of 2




(vili)

(ix)-

(x)

2.

Fublic consultation shall be conducted during the validity of the ToRs. The
public consultation conducted after the expiry of ToRs shall not be accepted
by the Regulating Autherity.

In case the proposal for Environmental Clearance along with EIA/EMP
teports based on the ToRs prescribed, is not submitted within the validity
peried of ToRs, and/or not'complying with the above conditions, the process
shall be started de nove. The already collected baseline data may be re-used,
provided it 18 fiot mofe than 3 vyears olcl and duly recommended by
EAC/SEAC in the:r due diligence.

Ir case; any proposal for ToR is delisted for want of additional infarmation
within the time period, as stlpulated by the Ministry, -the same-can be listed
again after the requisite infermation is subrmitted.

“This “Office Mémorandur s issued in supersession of the earlier OMs of this

Ministry as under:

) No. J-11013/ 41/2006-1A-11 (1) dated 22.03.2010;
i) No. Z-11012/1/2013-41A- (F'art) datett19.11.2013;
i) No.Z-11012/1/2013-1A (part) dated 12.12.2013;
v} No. 4-11013/41/2006-1A-1 (I) d_ated 22.08. 2014
v)  No. J-11013/ 41/2006-1A.1 (1) dated 08.10,2014;"
viy No.J-11013/41/2006-1A.11(1) dated 07.11:2014, and
vii)  No, J-410°5/409/2013-IA1(M) dated 12.01.2017
3.  Thisissues with'the approval of the comipetent authority:
(Sharath Kumar ggl[er[a)
Scientist 'F
Copy to:
1, All the dfficers of JA Division
2. Chairperson/Member Secretaries of all the SEIAAS/SEACs
3. Chairman of all the Expert Appraisal Committees
4. Chairman, CPCB
5. Ghairpersons/Member Secretaries of all SPCBs/UTPCCs.

Copy for information:

1.

G e B P

PS to Minister for Environment, Forest and Climate Change
PPS to Secretary(EF&CCY

PPS to AS(AKJ) / AS (AKM)

PPS to JS(GB) / JSWIT)

Website, MoEF&CC

" Guard file

page 2of2
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Mi N[bTRY or ]ZNV]RON’ML\IT F()RDST AND CLIMATE CHANGE .
NOTIFICATION
New.'Delhi- the 17¢h January, 2019
5.0, 345{]3} —WHERI:AS the. Cenlra] Ciovernment in theerstwhile. '\ahm*;try of Envirénment and’ Forests, in
exercise of its powers under sub-Section (1) and. clause: {v) df sub-section (2) of section €3} ol 1he Fnvironmeni
(Protection} Ael, 1986 has-piblished d the l:.mimnmmt Trapact Assessment Motificalion, 2006 (hen:maf tér referred (9 -as
ttic FTA Notification} vide 8,6, 153 (EY, dated the 4% ‘Seprember; 2008, making the tequirement af prior envitanmental
clearanct ffom (b éoncermed. reculatory authority” mand*ltory for all new prnjcctwfaclwmes listed. in the. schedufe to-the

said netficalion, thei? expansion and mederriization: and/or change in product mix, as the ¢ase may be, belore any
Eoniinitlion work or prcpamnon of Tand’ by Lhe project management exvept for securing the fand;:

AND WHEREAS, (tic projectsfactivities listed: in the schedule- 1o the said notification include distiiferies
{imolassts and. I'IDI'i-lTIGI’lSSBS based). usider iem S{g), and (s réquiring: Atjor environmental elémrance from. the- Ministey
or the State Environment Impact Assessment Autherities-in differéni:Stites/Union Territory, as the cate. may bel

AND WHFREAS the Central Gnvcrnment has publishet the Natiorial Policy on Bio-Tuecls, 2018 stipulating
Ethanol-Blenddd with Pewol {EBP} Programmeé s its ‘main COmponent, offeung mdlgenom andinon; polluting ranewahie.
energy spurce and. suteoissiul  implemeniation. of the. Programific would not only resill in “substantial réduction in- air
poiiution but: also- saving of precious forugn Lxchnnge through impor substitutions;,

AND 'WHEREAS, the Mmu.iry of Environment, Taregt fmd Chmme Chiinge deems il necessary for expediting
environiriéntil ¢leardnces: 1o the projects for manofaéturing ‘of bio-ethanol for the purpese- of Blending w:th the petrol
under lhc Tthane] Blended wllh Puln‘.ﬂ {EBPY Programine;

AND WHEREAS, based .on substantial experienie pained in miatiers elaling to: prior environmental clearange
related to distilleries, conditions of grunt of euvtmnmenlal clearance have IJexan bl:lilddl‘dl?t.d,

AND WHEREAS, distilery units adhering to Zero Liquid Discharge gorms provide reasonable safeguard with
fespett 1o ambicnt envirohnehi;, '
AND - WHEREAS, distilleries adhering-to Zetd Ligiid Discharge in Hreas with ddeguaic watér availability cin

b prmudu[ sl dispensationy. For o yoar with-viewr grachieving ohieetive set is-above wilitut Acverse envirmwmena
impactfar a ‘yoar;

Now, ilierefore, in exircise of the powers conferred by sub- section (1) and clause (¥ of sub-Eeclion {2} of
section 3-of ithe Envitonimgnt. (Prolegtion) Act, [986 (29, of 1986Y fead with Sub-rule {4y of-tuls 5 of the Envitonment
.(Proleumn} Rulcs, 1986, the Central Government, after having dispensed with the: requirerint of natice.nnder Elause (x)
of sub-ritle {37 of the rule § of e §4id rales in. publi¢’ inlerest, for: expedifing produciion of Ethaual for its, lirmited
purpose of blending with beteal -exilusively for its. usage #5 bin-fuel, héreby makes thnfollnwmg special. provision,
namely;-

Ly AN expansin prmects of- suga: murfacturing or distilleries; having environmental clearapces, for their: present
inidustrial operations dud intendad (o produce Bthanel for blending ‘with petrol under the Eihanol ‘Blended with
Potrof’ (EBP)Progr':«mme, shall make an-application in Forrn 1 given in Appendix-T of.(he TIA Notfication. 2006
along with the Bhvirodmental Management Plan, certificate from the Government of Tndia; the Minisiy of
Petroleum and Natiral Gas stating that the proposd! is for the parpose. ofn]endmg the bidcitanal with. thie petral,
for grant of environmental clearance uder the provisions ol \he EIA Notification, 2006, and 41l sich applications
gliall e considered by this concerned. secioral Exgest Appramﬂl Ceminittee.or Stare Expert Appmls‘ll Commiites,
whe shall appraise fhe’ prapasal as per the. procedure applicable to catggary BZ projects: specified in’ the-EIA

Notification, 2006 based on cerlificate from the Central Ground Water Board regarding adequate avdilability of

wiiler and adherence to standerd conditions relateéd to-distillerias tappendix;

{2)  The Expert Apprdisal Commillee may prescribe..in additian fo the-standdrd &nvironmental cearance coaditions
givenin the appendix to: this nuuﬁcatlon, the specific condiliafis o cise to case bagis.”

This noteation shall rema.m i1, oree: fora periog: raf one yearfrom the date of publication of (his notifedtion in
the Official Gavelte..,

11:Ne. IA-T-11013/55/2017-TA (1)
GHETA MENON, Ji. Secy:

104



[P 1—3avs 361)] HRE R AT 1 -SFRIYRT _ 9

APPENDIX
Standard EC Conditians

I. St_atu_to_ry- compliance

i The project: proponent shali phiain. fores\ clearance ungder lhe provisions -of Farost Cunscwutmn) Art,
1986, in.case of the diversion of fires) ind for non-Forest parpose involvad in'the pTG_[LCL

i The project propanent shall-obtdin cledrdtict from the Natiobal Board for-Wildlife; if applicable.

fit:  The preject proponent.shall prepare.a Sife-Spesific Conservatién Plan & Wildlife Managcmem Plan and
approved by the Chief Wildlife Warden, The recommendations of the approved . Site-Spécific
Cousérvation Plan / Wildlife Manaﬂement Plan shall be implemented tn gonsnltation with the. State Farest
Departimietit’ The. implensentation repert shall be fuinished alorg wilki thé stx-manthly complidnce teport:
(incaseof the presence ol schedule-T species in the study area).

_"_i}f; The project proponent shall obtain Comem o hsmb]nh 4 Operate uuder thie provisiong of Aidr (Prevéntion
B Controf of Pollutitn) Act, 1981 and the Watér (Prevention & Coutral of Pollution) Act; 1974 Trom. the
-efneerned State pollitien Control Board/ Coinintitiée.

v.  The. project proponent shall Shiain authorization under (e Hazirdons and other Waste Managément
Rules, 201 6-a5 amonded from. iime o lime,

vi:  The Company shall stricdy. comply. wilh the. rules-and gmdclm:,s under Manufacluze Slor']ge andd Irmpoit
of Hazarilous Chemicalé (MSIHC) Rules, 1989 as amendeil time 1o-time. All tfansporiation of Hazardous
Cheimicals shall be a§-per the Molor Vehicle Act(MYAY, 1989

IL  Afr quality momitoring and preservation.
i.. The project proponent shall in'ﬁtﬁiﬂ 2dx7 continucs: emission tionitoring syitem af process stadks 1o
mipnitor stack émission with respect 10 slaudﬂrds prescnbed in Enwmnmcnl (Protection) Rules 1986 and
cofjiectéd to.SPEB.4nd GPCE enling Servefs and calibrate these svstem frafi time 16 time: dl.wrt]mg (s}

N 'pmenL supplier specification through labs recogrised snder Envifonmerit (Protécting Act, 1986 or
-NABL acerediied laboratodes.

Ai: The pro jeci. proponent’ shall dusiall systeml  carTyout to Anibient Al Quality. momtnrmg “for

common/eriteritn pararhigters felevant {o the nitin’ pollufane released (eg PM w-and PM;s°in yeferance 1o

'PM emigsion; and S0, and N Ox inreference Lo SO; and NOx eimssmns} within and’ oumdc thes plant-ared

al least. sl four locations {oné within and threé obitside the plant'area ar-an angle of 120 ﬁ.ach] covering
_upwind and dowawind directions. (case 10 ¢atebasis §mall plants: Manual; Laree planis: Canlinuous).

it The. projem proponent, hhdll submif menthly sufmniury report of continuouy stack emisdion and ait quality
-ménttoriag and tesults of manual stack monitoring and manual momtonng of air guoality Fl Iug,tuvc
emisgions to Risgivnal Office of MoBE&CC, Zonal of] Tice. of CPCB. and. Regional Office of SPCH along
with six-monilily monitoting repor.

v, Appropriate. Air Pollution Contral {AIJC) System 5h(1}] be provided fﬂr all the dusl generdting points

: mdudmg Tugitive dust from all vilnerablé sources, so as{o. comply prescribed stack emission and fugitive

emiission standards.

V.. The Nauonaj Ambmnt Air -Quality Timission Stanfards issted by the Vﬁm:)Lry vide GLS:R. No. 826(13)
dated 16th Novemb(,r 2009-shall be complied with,

¥i. 'Su{phur content ‘should not oxceed 0.5% in the-eoal Tor use in ceal fired boilers to contral p’lriu.uld[(.
emissigns within permissible limits (ds. applzm!:ﬂe) “The gaseous cmissions shall be-disperséd through
stack of adéquate-heightay.per CPCBI?PCB euidelides.

il 'Thc IJG sets: sha]] be ﬁqmppuj with suitable polluuon controk dcv:t.t,s and Ihe sdequate; stack beiply $o
that the-emissions are:in conformity with the-extant reﬂulahom and he. gurd(,llncq in this regard.

viii; Storage of raw fateriats, coal etc shall be either stored - silos or in -covered areas Lo prevent dust
poliution aitd other fugm vg emnissions,

1L Water quality meniloring and preservation

H For enline continucus. moniforing of effluent; the unitshall install web cimcr with fight vision capability

and flow meters in the: channel/drain carrying -efflugnt. within the ‘premises (applicable in case of the

projects achieving ZLD) and einnéeted 1o SPCB-and CPCE-onlifie setvers.
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i Zert Liquid-Discharge ‘shall be ensuréd-and no- wastefread water shatl b dlkChdl'{,Gd DIItS]rJe 1he
prendses fapplicable:-dn.case of the projects achieving th: Z1Y,

iif, Process: LlﬂULnUdll\f wastewater shall not be. allovd o mix with storm waler, THe storm watg front thie
premises shall be coltéeted and- dlischarged lhmu;,h & separate conveyance system,

iv. “The: elfludit discharge shall coiforin 1o the standards. prescribed uider the Environment {Proteciion)
Rules, 1986, oi-as Specified by the Siate] Porhition Conuel Bodrd -while gmmmg Conisenl under this
Al rszller Act, whichever is more siringent.

¥ Total ‘fresh water uqmremenr shall not exceed th pmpmed quanlity or -as-specilicd by the Cominiliee.
Prior perimigsion shall be abtained frotn the concerned regutarory aunthotit WCGWA in this regard.

¥i Indlusiital/rade. efffieni shall be sepregated info High COIVTDS dnd ‘Low CODITDS eiflvent streams,
High TDS/COD:shall be:passed -ihrough siripper- [ollowed-hy MEE dod ATED {agilated thin filmy di 1er}
Low TDS cfftuent strean, shall be freated in ETP and then passed through: RO system.

vit. The Company shall harvest rainwater (rom the roof iops of" the bmldmgk and storm water-sdeaing in
techarge the grotind water and uiilize (He'samie Far different induéuial np(,ralmm withifi the. plant.

1V, Nuise monitoTing and p_re'u_entmn

i Acoustic enclosure shall be provided to DG ses 'for'-‘comt'dllin:ﬁ e nodse fiollution,
it The overail aviscigvels io'and arcuid \he plant area shall be kept well within fhe standards by providing
‘oifse contral measiues including aconstic hoods, siléncers, -enclosures glc, on all-seuices of udise
_gencmtmm
it The. ambient noise-levels should conform to: the standards -preseribed ynder I'(P}A Rulea 1986 viz,

73 AB(A) during.day fime and 70°dB(A) ¢ cmrmg night time
V.  Energy Conscrvation niépsures
i The energy sources for lighting purposes shall preferably be LEL} based.
V.I._ Waste management .

i, Huzardous chemicals Shatt be siored: in lanks, tank-farms, drinis, carbioys-cie, Flame arrésters shull be
provided on tank farm and the sdlvent Iransfer. through pumps,

it 'Pmc,u.h organic residue and speni u.rbtm if any, shall be.sent 10 cement industries. BT sludge Process
‘inbrgsnic & evaporation salt shall be disposed off o the TSDF.

i, Thi mmpzmy shall viidérake waste minitnization measires as bélow:=

a.; Meiering and conlrol of quaniites of 3Lﬂvn.1ngrcd1.cnts to-niinitmize waste.

b.  Reuse of by-producls fiom the proce$y ss taw materials or a8 raw material substitutes in other

DIECCSSeS.
¢ Useofau t_o_'mate'_ﬂ Afilling ro minimize spilliza.
d. Useof-Clage Fosd system :.intu____bat;:_h_ reactors,
@, Venling eguiprient through VAPOUT recovery:system,
. Use.ol high méssure heses forequipmént cledting te reduce ‘wastewalei geneiition.

VII.  GreenBell

i Green belt shall he dﬂVLID{}Ld. ini af arga-equal o 33% ol the plant ared will 2’ native (réé speeies in
accordance with CPEB giidelines. The g1 eenbelf sha]l inter :ﬂxa cover the endre periphery. o e, Plant

VI  Safety, Public hearing &nd Human health i 1ssucs

i Emcrgeney. preparedness plan based on -the Hazard Jdeuuﬁcauml and Risk Assessment, {HIRAY and
Disaster Matiageinent. Plan hdil be :mpkmcnted

Al The PP shall provide Personal Praweclion Equipnient (PPE)-as:per the tiorns.of Factory Act.

i Training hall be impasted. fo- 2l emiploees on. safety and health aspeets of chemicdls: bandling. Pre-
employment-and rouline periodieg! medical examinations [or all-emplayees shall be andertakeston feguldr
‘basis. Training 16 all emponeez. on handling of chomicals shall beimparicd:
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iV,

vi:

Provision :shall ‘be made for (e heising. of constraétion’ Jabdur within. the site with -all nétessary
mfmxrrucmrc and Idcihnw such as fucl for enpking, mobile Loilels, mabzh, STP; safe: drinking. water,
mbdltdl hedlth eare, erdchie- ete. The housing may be in the fofm.of lemporary stractures to be remaved
aller the combletion of the frject:

Ocdupational heaim surveillance ol the-workers shall be doué ofi'a reuular biisiy and records maintsined as
per-the Faclaries Acl

There shall be: adequate space msxdt, Lhe: plant premises eannarked for parkmg of vehicles for ‘raw
materizls and finishigd: produtts, arid no parking 1o be dllowed outside on public. places

IX. Corpnrate Environnient Responsibility

i

The project. propetient shall eomply with the provisions: confained in this Ministry's OM vide F.No. 22-
65/2017-1A 11 dated. 1™ May 2018, as-applicable, répardinig” Corporaté Environment Responsibility.

The comipany shall have 2 well la:d dewn envifonmenital policy duly-fpprove by thie Board of Dircctors,
The envitomsiental palicy: should prescnbe for standard operating procedures 1o have praper checky and
balances: and 10 bring inte. focus any infringémentsidevidtiofifvicltion af ‘the. -environmemal £ forgst
fwirdiife: norms? condivpns,  The company shall ‘have defined, systom of reporting infringeripnts
deviation./ violution of the environmental / forést ¥ wildlife norms / conditions and / or:shareholders /- stake
hitiiders: The:copy of the board teselution in this regard shall b stbmitted {o-the MOEF&CC 45 w- part of
§i%- moulhly report,

A separate Environmenia!"Cell both’ at. the. project and’ company head guarter lavel, with: quahfied
personnel-vhall Be sef up uwridét the control of senior Execative, who will directly 1o tlu. fiead of the

’ Ol’gﬁﬂlZd llm.l

-Action plan: [ lI‘l'tp]LITlC[lt! ng IMP and- 2rivirenniientil conditions along with tesponsibility matric-of the

company sha!l be-prepared and shall be duly approved by competent-authority. The. yeay wise funds
earhigrked [or envirgrmisnegl pmtecuon ‘measures shall be keptin séparite decoint and ot 1o he-divened
for -any- other purpose. Yoar wisg progress of -impltmentalion ofaction plan shall be reported 16 the

Ministry/Regional Qffice dlong with the Six Monthly Contpliznce l{cparl

Yelf environmenial andit shall be coudicted anfiually. Every three years thitd parly environmental audit
shall be garried out,

X.  Miscellaneins

i,

v,

vi.
yif,

viii,

The project proponent:shall niake public the €nvironmental cleardnce granted fot thieir project alang with

the eavirpnmental Ltmdmuns and safepuards-at their cost by prommenﬂ advettisingr alignst in bwo Jocal
newspapers of ke Disurict or State, of which- ong shalibe in the, vernacula laaguage within seven days

“and-in_addition this shall dlso be d:splayed in the project propanent’s wehsite: pemmnenlly

The copies of Ihe envirohmental:clearancg shall be sibmilted by the praject proponents Ly the Feads.of

‘locat bodies, P-mchdyata and Mummp'll Badies.in addition: tn the relevant offices of the: Gavernment who
Jn twendias Lo, dnp]ay thie.same for 30 thays. o the daie of receipt.

The project. proptinent. shall upload theé staius of Compliance of the stipulated snvirorment Slearance
--wndmonb including results of mionitored data.on their websiie und update ihe sainé on half-yeasly. basis,

The project proponent shall menitor the culerm poltutants level nameby; PMm, SO;, NO% (dmbichl levels

‘as'well asistack dmissions) or critical seetoral parameters; indicated for the projects.and display the same
uf a-canveriieht location Fordlisclosie to the public gid pul.on the wehbsite of flie company:.

“The project proponent shiafl submit six-tonihly reports on the Slatus 6f the. :compliance of the stipulated
envirommental conditions on _ibe wubmc of the minisiry of Environment, Foresi and Clintate Chiange at
&fivirgmment clearance pi)rlal

“Fhie pidject proponent $hall ubmil the énvironmental. staténieht for each financial year in Form-V to. Lhe
goncered State Pollution Controt Bedrd ds pregeribéd undet the Environment (Protection) Rules, 1986, as
“mended subsequenty and put on the: wcbs;lu of the company.

The project proponest shall “inform the Regional Office as well as the Minfstry, the. date of Gnancial

closure and final approval of the: prejéel by the concerned authorilies, commeneing the land developiment

work and: starl of production aperdtion by the project;

"The [JI‘UJLL[ rutherites must smcﬂv adhere to Lhe htlpulatxons mrade by the' State Pol lulu:m Control Board
.znd (he State Government.
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xi.

xii.

it

Xiv.

18

%yl

Theé privjeet, praponeni shall ahide by -all the commilment-and récommendations made in the BIA/EMP
reporl; eommitment madi dunng Fubilic Hearing and dist- that -during (heir prosentation fo tie B xpert,
Appraisal Comimilae,

N furfher expansion ot modifications it the plani shall be carried ol wnhouL prior approva! of the
Ministry of Eavironment, Farests and. Clitndte Change (MaBF&CCY

Cancealing facru'al data. or submission of [alsi/(abrcaicd data may result. in- revdcation of ihis .
environmenial cléarance and aliract action under Lhe provisicns ol B nviromuent (Profection) Act, 1986.

The-M:mstl_.'y_:may revoke orsuspend the-clearanee, it '1mp1¢menlat1_on_.af any ol the above-conditiens is, nat:
salisfactory:

The Ministry resétves: the fight to stipulate -additional conditions if Tound necessary. The Company ina
time hound mannet shall implenignt these ¢onditions,

The chlon'll Office of - I.hlS Ministry shall thovittar coriypliance of the siipiitdted condiions. The project’
atithorities- should -exiend Full eooperation |0 the officer (s). of the Regional.-Office by furhishing the-
reguisitedata /- mi’nrmmmn!momtormg repdtis.

The: above conditions hall be enforced; imeratia unter the provigions of thic Water (Prevenlion & Control
of Pollotiony Agl, 1974, the Air (Pr evéntion & Control of Pollution) Act. 1981, the Environment
{Protection) Act, 1986, Hazardous and Other Wasics (M'maoemem and Trdnsboundary Movunmt) RuIes

2076 =nd the Pulilic Liubility Insurancé.Acy, 1991 alang with théframendnienls and Rules and. any. othet
orders passed by the Hon'ble Supreme Courl of India / High Couets dnd dny ather Courtof: Law relativg 16
the subjecl mailor,.

Any appeal against this EC shall lie with the National Greeni Tritmnal, if preferred; within a perind of 30
Jaysas preseribed under-Section. 16 of the Kutianal Green Trbwnal Act, 2010,

"Uploaded by:Die.of Printing at Govarnmeni ol Todia Press, Ring Road, Mayipudl, New Dethiz11006E

and Fublished by the Controlter.of Publications, Delhi-1 10054 pigitlly sttt by
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MINUTES OF THE 6" EXPERT APPRAISAL COMMITTEE (INDUSTRY-2) MEETING HELD
DURING 8-9 April, 2019

Venue: Indus Hall, Ground Floor, Jal Wing, Ministry of Environment, Forest and Climate
Change, Indira ParyavaranBhawan, JorBagh Road, New Delhi-3

Time: 10:30 AM
6.1  Opening Remarks by the Chairman

6.2 Confirmation of the Minutes of the 5" Meeting of the EAC (Industry-2) held
duringZ?“’ March, 2019 at Indira ParyavaranBhawan, New Delhi.

The EAC, having taken note that no comments were offered on the minutes of its
5"meeting held during 27" March, 2019 at New Delhi, confirmed the same.

t!

8™ April 2019

6.3 Environmental Clearance

Agenda No.6.3.1

Expansion of Grain Based Distillery (110 to 170 KLPD) at Village Durgapur, Block
Diamond Harbour-ll, District South 24 Parganas (West Bengal) by M/s IFB Agro
Industries Limited- For Environmental Clearance
A/WB/IND2/86195/2006, J-11011/333/2006-1A.11(1)]

The project proponent and their accredited consultant M/s J M EnviroNet Pvt Ltd, made a
detailed presentation on the salient features of the project.

6.3.1.1 During deliberations, the EAC noted the following:

The proposal is for environmental clearance to the project for expansion of Grain based
Distillery from 110 KLPD to 170 KLPD by M/s IFB Agro Industries Limited in an area of 135100

sgm located at Village Durgapur, Block Diamond Harbour-II, District South 24 Parganas (West
Bengal).

The details of products and capacity as under:

FNO. Unit Existing Proposed | Total
1

Grain based distillery (Extra Neutral | 110 KLPD | 60 KLPD 170 KLPD
Alcohol/Rectified Spirit/Ethanol)

[ 2 Co-generation power plant 4.9 MW e 4.9 MW

The project/activity is covered under category A of item 5 (g) Distilleries’of the Schedule to the

Environment Impact Assessment Notification, 2008 and requires appraisal at Central level by
the sectoral EAC in the Ministry.

Standard Terms of Reference (ToR) for the project was granted on 6"November, 2017. Public
hearing was conducted by the West Bengal Pollution Cont B/ird on 29"June, 2018. The

main issues raised during the publichearing are related to e ployment, ESR activities, effect on
environment, etc.
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construction of new
3x1000 MT mounded
storage facility
located at existing

|HPCL LPG Bottling

Plant, Po-Box No. 11,
Jatni, Dist — Khurda,
QOdisha

construction of new
2x500 MT mounded
storage facility
located at existing
HPCL LPG Bottling
Plant, Po-Box No. 11,
Jatni, Dist — Khurda,
Odisha

the storage
capacity as there
was no projected
demand/market in
the region.

6.6.3.3 During deliberations on the proposal, the project proponent preferred to withdraw the
proposal, with the request to allowthe application afresh for grant of ToR.

Agenda No.6.6.4

Proposed Expansion of Sugarcane Crushing Capacity from 9000 TCD to 15000 TCD,
Distillery Capacity from 60 KLPD to 90 KLPD and Establishing 21 MW Co-generation
Power Plant based on bagasse and 5 MW from Incineration Boiler, At Dattanagar Tal.

Shirol, Dist. Kolhapur, Maharashtra by M/sShree Datta ShetkariSahakariSakharKarkhana
Ltd - For amendment in ToR

[IA/GJ/IND2/30971/2014, J-11011/313/2014-1A-l1(1)]

6.6.4.1 The proposal is for amendment in the standard Terms of Reference granted by the
Ministry vide letter dated 29" November 2018 in favour of M/s Shree Datta
ShetkariSahakariSakharKarkhana Ltd for the project ‘Expansion of Sugar manufacturing unit
from 9000 TCD to 15000 TCD, Distillery from 60 KLPD to 90 KLPD and 21 MW Co-generation
Power Plant’ located atDattanagar Tal. Shirol, District Kolhapur (Maharashtra)

6.6.4.2 The project proponent has requested for amendment in the ToR/EC with the details are
as under;

assessment report and

Covering .
1; environmentmanagement

environmentmanagement | Novemnber 2016

Letter lais “f6i cbilaling oriar plan for obtaining prior | for the expansion
issued by gnvironment cleargnge is environment clearance. of the Sugar
the Ministry Public consultation s | factory capacity

prescribed with  public

consultation exempted as per OM

dated 29" August 2017.

from 7500 TCD
to 9000 TCD.

Para of B
S. TOR : ; Justification /
No. | issued by Details as per the ToR | To be revised/ read as -
MoEF& CC
The Standard ToRfor the The Standar;ﬂ TORfor tlhe Thed . éndust:y
upese of  preparing purpose of  preparing | conducte the
Sr. No. 5 of vairon t . environment impact | Public Hearm%
the men PACt | assessment report and | on 10'

6.6.4.3 The EAC, after deliberations noted that earlier the project for expansion of sugar plant
from 7500 to 9000 TCD (for which EC was granted by SEIAA Maharashtra on 1% June, 2018),
public hearing was conducted by the State Pollution Control Board on 1 0" November, 2016.
Further, in view of the Ministry’s Notification dated 17" January, 2019 intended to enhance

Ethanol production for usage as bio-fuel, the Commiflee \recommended the proposal for
exemption from public hearing. ;

YLD
§ .}
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List of the Expert Appraisal Committee (EAC-Industry-2) members attended the meeting

S. No. | Name and Address Designation
1. Dr. J. P. Gupta Chairman
2. Dr. Y.V. Rami Reddy Member
. 3. Dr Tudilndrasen Reddy Member
4, DrdJd S Sharma " | Member
3. Shri S C Mann Member
6. Shri Ashok Agarwal Member
7. Dr T K Joshi Member
8. ShriDinabandhu Gouda Member
N Ms. Saloni Goel Member
10. | Dr. Ajay Gairola Member
11. | Shri S.K. Srivastava Member Secretary
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F.No.J-11011/33/2001-1A-I(I)
Government of India
Ministry of Environment, Forest and Climate Change
|A Division
Indira Paryavaran Bhawan
Jor Bagh Road, N Delhi- 3

/ Dated: 14" August, 2019

M/s Shree Datta Shetkari Sahakari Sakhar Karkhana Ltd,
R Dattanagar, Taluka Shirol,
District Kolhapur (Maharashtra)

Sub: Expansion of Sugar plant from 9000 TCD to 15000 TCD, Distillery from 60 KLPD to
90 KLPD and 21 MW Co-generation Power Plant by M/s Shree Datta Shetkari

Sahakari Sakhar Karkhana Ltd at Dattanagar Taluka Shirol, District Kolhapur
(Maharashtra) - Amendment in ToR - reg.

Sir,

This has reference to your online proposal No.IA/MH/IND2/83106/2018 on the above
mentioned subject.

2. The Ministry has granted standard terms of reference (ToR) on 29" November, 2018 in
favour of M/s Shree Datta Shetkari Sahakari Sakhar Karkhana Ltd for expansion of sugar plant
from 9000 TCD to 15000 TCD, distillery from 60 KLPD to 90 KLPD and 21 MW co-generation
power plant at Dattanagar, Taluka Shirol, District Kolhapur (Maharashtra).

3. Now, the proposal has been submitted for amendment in the said ToR se'eking
exemption from public hearing. The proposal was considered by the sectoral Expert Appraisal
Committee in its meeting held on 8-9 April, 2019, and was recommended accordingly in view of

the Ministry’s Notification dated 17" January, 2019 intended to enhance Ethanol production for
usage as bio-fuel.

4. Based on the proposal submitted by the project proponent, recommendations of the EAC
(Industry-2) and further deliberations, Ministry of Environment, Forest and Climate Change

hereby accords approval for amendment in standard ToR dated 29" November, 2018 for
exemption from public hearing.

5. All other terms and conditions stipulated in the standard ToR dated 29" November, 2018
shall remain unchanged. QJ

/IHF'%\ ?_Oiq

(S K Srivastava)
Scientist E
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MAHARASHTRA GOVERNMENT AGRICULTURE DEPARTMENT
OFFICE OF TALUKA AGRICULTURE OFFICER SHOROL DIST
KOLHAPUR

Reg No 2322-236918 email-shiroltao@gmail.com

Outward No Fruit tree count 1998/2020
OFFICE OF TALUKA AGRICULTURE OFFICER

SHIROL, DATE 26/08/2020
TO

The Executive Director ,

Shree Dutta Shetkar Sahakari Sakhar Karkhana Ltd. Shirol.

SUBIJECT . Reparding counting of various Fruit trees/ Flow or Zrops in
the garden at our factory working place.
REFERENCE : 1) Application of your institute to our office received
on 28/07/2020.
2) Order letter dated 28/07/2020 of this office to the
office of Circle Agriculture Officer, Jaysingpur.
3) Report of counting dated 25/08/2020 of circle

Agriculture officer Jaysingpur received by this office.

As per your request letter, in the captioned subject and reference, it is
hereby informed that, by the system of area office of this office, counting of
fruit trees in the working area of factory has been done during the period from
date 18/08/2020 to 21/08/2020, by completing area survey, and information

observed during counting is hereby furnished.



Sr. No. | Name Numbers | Sr. No. | Name Numbers
01 Coconut 4546 | 12 Jamun 58
02 Mango 513 |13 Awla 01
03 Chickoo 81|14 Amfal 05
04 Guava 344 | 15 Kamrak 05
05 Lime 46 | 16 Fig 08
06 Betel nut 1381 |17 Cashew 03
07 Jack fruit 23|18 Nutmeg 01
08 Ramphal 43 119 Morawala 57
09 Custard apple 196 | 20 Chinch 488
10 papaya 141 | 21 Ber 04
11 Pomegranate 61 Total 16005

During counting, fruit trees observed in actual

which information is submitted.

good condition as above, of

Sd/-

TALUKA AGRICULTURE OFFICER,

SHIROL.
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LOGO OF FOREST DEPARTMENT LOGO OF
MAHARASHTRA
GOVERNMENT

OFFICE: No. (0231)2651959 MAHARASHTRA GOVERNMENT

Email:dycfkop2007@gmail.com Deputy Conservator of Forests,
Office of Forest Department
Kolhapur

“Vanvardhan” Tarabai Park, Opp

Post Office, Kolhapur.
Outward No B/Kaksha-13/Serve/2020-21/1  Kolhapur- 3 Date :21/1 0/2020

TO
THE EXECUTIVE DIRECTOR,
Shree Datta Shetkar Sahakari Sakhar Karkhana
Ltd. Shirol.
SUBJECT : For registration certificate of various species trees in
the compound area of Shree Datta Shetkar Sahakari
Sakhar Karkhana Ltd. Shirol.
REFERENE : Letter No. 692 dated 07-10-2020 of
Deputy Conservator of Forests, Karveer.
Dear Sir,

In the subjected matter, vide above referre

etter, report of conservator
er the r

of forest, karveer; has been received by this offick. A , evaluation
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of various species of 27999 trees in the compound of your factory has been
done by conservator of forest, karveer. Accordingly, as demanded and

requested vide your letter dated 25/09/2020, information is hereby furnished.
ENCL : AS ABOVE.
SD/-

(R.R.Kale)
Deputy conservator of Forest,

Kolhapur Forest Department, Kolhapur.

TRUE TRANSLATION OF MARATHI DOCUMENT INTO ENGLISH

DONE BY:
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ADVOCATE KAKADE G.B



